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enthusiasm and support 1824
for 2nd Five Year Plan
SUPPLEMENTARY DEMANDS FOR
GRANTS FOR EXPENDITURE OF
THE CENTRAL GOVERNMENT
(EXCLUDING RAILWAYS) IN THE
YEAR 1957-58

Tue MINISTER or FINANCE (SHRI
T. T. KRISHNAMACHARI): Mr. Deputy
Chairman, I beg to lay on the Table
a statement showing the Supplemen-
tary Demands for Grants for Expendi-
ture of the Central Government
(excluding Railways) in the year

1957-58. [Placed in Library. See No.
LT-425/57.]

MESSAGE FROM THE LOK SABHA

THE CoAL BEARING AREAS (ACQUISITION
AND DEVELOPMENT) AMENDMENT BILL,
1957

SECRETARY: Sir, I have to report
to the House the following message
received from the Lok Sabha, signed
by the Secretary of the Lok Sabha:—

“In accordance with the provisions
of Rule 96 of the Rules of Proce-
dure and Conduct of Business in
Lok Sabha, I am directed to enclose
herewith a copy of the Coal Bearing
Areas (Acquisition and Develop-
ment) Amendment Bill, 1957, as
passed by Lok Sabha at its sitting
held on the 5th December, 1957.”

I lay the Bill on the Table,

Mr. DEPUTY CHAIRMAN: The
House stands adjourned till 2.30 p.m.

The House then adjourned
for lunch at one of the clock.

The House reassembled after lunch
at half-past two of the clock, THE
VicE-CHAIRMAN (SHrr M. B. JosHI) in
the Chair.

PRIVATE MEMBER’S RESOLUTION

REGARDING MOBILISING PUBLIC

ENTHUSIASM AND SUPPORT FOR

THE SECOND FIVE YEAR PLAN—
continued
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